CENT NI SCRATIVE TRIBUNAL,J. PUR BENCH, J, UR

Jabalpur,; this the 5th day of May, 2003 ¢

Hon'ble Mr.ReKeUpadhyaya, Admini strative Menber
Hon'ble Mr,Jf:Kj_’.Kaushik, Judicial Member

Suresh Kumar Jain

&0 S hri shikhar Chand Jain

aged sbout 55 years, resident of

667, Narghaiya, Tilak Bhumi Ki

Talaiya, Office Address-45, Party

(@C)4 urvey of India, Vijay Nagar, ,

Colony, Jabalpurs ' ' =2APPL ICANT

(By Advocate- Mr.Vijay Tripathi)
' Verus

le Union of India
- through its Secretary, Ministry
of Sience & Technology,New Delhi,

2+ The Sutveyor General of India,
Survey Estate, Hathl Barkala,
Dehradun-243001, '

3. The additional Surveyor General
(westem 2Zone), Survey of India,
Jaipure

4, ThB Director (CC),
- Saxvey of India, 314 Napier Town,
Jaba:!.pur,f

5 iperintendent Sarveyor,
- CC Noe45 Party (CC), Disciplinary
mthority, Survey of India,
Vijay Nagar,: Jabalpur. ~RESPONDENT S

(By Adwcate~ None)
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Learned counsel for the applicant invites attention
to the Misc.application No.434 of 2003, which is an
gplication for withdraw; of Original 2pplication with
liberty to file afresh petition, if so advised, The
leamed counsel for the gpplicant.. states that during
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the pendengy of the Case, an assurance wasgiven to the
applicant by the management/emp;oyer, and his grievances
are likely to be redressed dq;artm&ta;;y. In this view

of the matter,: OsAe is sought to be withdrawn, Petni ssion

to withdraw this Oels is allowed with liberty to file afresh
petition, if so adviseds subject to limitation,

24 This Origina.]. &pplication is dismissed as
withdrawn without dny orxder as to Costge
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